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Original Application No.103 of 1989 

Date of deci3ion:29th January,1990. 

1. 	Iiruhikesh Dis,S/o bate 
?etd.Heed cl-rk,0ffice of the 
orflaster-Oeneral,Ori33a Circle, 
Ohubaneswar, Now at his permanent resident 
at North to Aaghuriathj,3w £emple,Telengabazar, 
Cuttaok-9 (Or:L a) 

...... A?LICANf 

-Jer3us- 

ha icretary co the Jov-rnment of India 
iiniatry of Communications,Department of 
Po5ts,ire 	of Poetal Services,D 	e  
NL-a Dlhj-liOOOl. 

Ihe, oatrn is er-G neral, Oriasa Circle, 
ETh Emin war, Di 5trict-2ur.L. 

•• . 

lor the ipclicdnt. 	..... 	Mr.A.K.Nanda,Advocat.e 

For the 	3ondn s 	..... 	Nr.Aawani Kuiiiar Misra 
Senior 3tandi 	Coüne1 
(Central) 

C 0 	. Y. 

llTb leON 3O. i. N. 	Jr ,leJJ3_R (JJiJICIL) 
A N D 

1±O bOW '3ijL MI • U.jHA 	 'i MBLR (DNN) 

Whether reporters of local paera may b allowed 
to cee the jadgement ? Yes. 

Jo referred to the Aeporter3 or not 7 ND 

Whether J'heir kordships wiah to see the fair 
c02y of the Judefl1eat 7 Yea. 
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N. .ENGUPTA,MiMBR (j) 

	

	
Ifl this application under section 19 of the 

Administrative ribunai's Act the relief that the applica 

nt has sought for is to direct the !espondents to give 

him 3 more incremen;Ls in the scale of pay in which he 

wa3 to give other consequential pensionary benefits. 

2. 	For what we are goinc to state below it is 

un-necessary to set out all the facts alleged in the 

application. Suffice if to say that the applicant 

admittedly retired on superannuation on 31.3.1980.2he 

applicant in the application has averred that he made 

3JCOC$31V2 representations with effect from May,1980 till 

up to 1988.Pepra3entations prior to 1988 have been denied 

by the espondent.5 but it is un-necessary on our part to 

go in.o that qusstiafl. On his own showing the applicant's 

cause of action, if any, could not have arisen after the 

date of his superannuation in Narch,1980.Even assuming 

that all the. ropreseni,ations men ioned in para-4 (c)were 

made, they did not arrest the running time it has been 

held by the SulDreme Court that making of successive 

repre3 nLat.lon.) does not avail the applicant df anything 

' wih reg?id to the 	of limitation. fhis fribunal e q  
.'d 

eL)  
came into force in November, 1985 and thepre ent 

C 
application is clearly barred by limitation and no relief 

can he granted to th upplicant.We therefore,do not 

accept the contention of the learned Counsel for the 

applicant and reject the application as barred by 

limitation. 
No costs. 
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